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Factual and Action taken report of the joint committee constituted by Hon’ble NGT, Central
Zone Bench order dated 12.03.2024 in O. A. No. 49/2024 (cz) in the matter of Devidas Khatri
Versus State of Rajasthan & Ors.

1. Background:

The Hon’ble National Green Tribunal, Central Zone Bench Bhopal vide its order dated 12.03.2024
in the matter of O.A. No. 49/2024 (cz), “Devidas Khatri Versus State of Rajasthan & Ors.” directed
as under (the copy of order dated 12.03.2024 is enclosed at Annexure-01):

“We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of-
i. One Representative from the Secretary Environment, State of Rajasthan,
ii. One Representative from the Director of Mines Safety, Directorate General of
Mines Safety (DGMS), Ajmer Region-2, Ajmer, Rajasthan,
iii. One Representative from the Central Pollution Control Board,
iv. One representative from the Rajasthan State Pollution Control Board.

The Committee is directed to submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtczbbho-mp@gov.in
preferably in the form of searchable PDF/OCR. Support PDF and not in the form of
Image PDF.”

In compliance of the Hon’ble NGT dated 12.03.2024, Rajasthan State Pollution Control Board
nominated Regional Officer RSPCB, Pali as a member of committee and also appointed Nodal
Officer on behalf of RSPCB vide its letter dated 18.04.2024 (Annexure-02) in addition to this, the
Special Secretary to Government, Department of Environment and Climate Change Rajasthan has
also nominated Regional Officer, RSPCB, Pali vide letter dated 13.03.2024 (Annexure-03) to carry
out inspection of the alleged site and submit the factual report to the Hon’ble NGT on their behalf;
the District Collector Pali has nominated Director, Mines and Safety, Directorate General of Mines
and Safety, Ajmer Region as representative of the District Collector, Pali as well as Mining
Engineer, Sojat City, Pali was also appointed as a special invitee vide letter dated 28.03.2024
(Annexure-04) and Shri Praveen Jain, Scientist- ‘B> CPCB, Bhopal has been nominated by the
Regional Director, CPCB, Bhopal vide their letter dated 19.03.2024 (Annexure-05).

The joint committee inspected the site from 22.04.2024 to 23.04.2024.
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2. Factual status of alleged mining activity at Village - Sakadara, Tehsil & District - Pali
observed during joint visit:

Joint committee comprising of Director of Mines Safety, DGMS, Ajmer Region-2, Ajmer;
Scientist- ‘B’ CPCB, Bhopal; Regional Officer (RSPCB), Pali along with team of Regional
Laboratory, Sr. Mines Foreman, Department of Mines and Geology, Sojat, Pali visited the site
from 22.04.2024 to 23.04.2024 (Photographs are annexed and marked as (Annexure-06).

The joint committee visited total 32 mining leases out of which 18 were found in working
condition and remaining 14 were found non-operative. Further out of the total 18 working
mining leases 12 were found operational. During the course of inspection the observation made
by the committee are as follows:-

1,

M/s Panna Misri Granite, ML No. 33/2013 (3.0 Ha), the alleged accident occurred in ML
No. 33/2013. In reference of the alleged accident, the action taken by the State Government
are as follows:-

A) An FIR bearing no. 40/2024 dated 23.02.2024 has been registered against M/s Panna
Misri Granite for the alleged incident occurred in mining lease no. 33/2013. The copy of
FIR is attached as Annexure-07.

B) The family members of the deceased workers have been paid compensation by M/s
Panna Misri Granite in the presence of District Administration, Pali and the matter has
been settled. In this regard, the lease holder submitted the agreement between the lease
holder and family members of the deceased workers. The copies of agreements are
attached as Annexure-08.

C) The lease holder has ceased to reveal the amount of compensation paid to the deceased.

D) The mining lease at which the accident occurred is non-operational in compliance of the
directions issued by the Department of Mines & Safety.
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2. The Consent status of 32 mining leases:
a. Consent and Mining Lease Status of 18 mining leases found operational or in working condition-

Area Permitted Dimgnsions of N
B Name-of Mining DAL (in production CTO Validity | Environment Clearance Status Mnlig T M:ne.e l'ease Status of
No. Lease No. » (LxBxD) validity Ravanna
Ha) | capacity (TPA) i
in metres
1. | MsJay Shiv Stone 1”320' 3 223916 30-09-2026 | Issued by SEIAA on 26-08-2021 150%75%15 27-05-2063 ON
2. M/s Stri Thakur' | 51420 | 4 15666 31-05-2023 | Issued by SEIAA on 27-02-2015 40x30x15 17-05-2065 ON
Granite Pvt. Lid. 12
g, | MO ViapMines | 5192011 g 54600 29-02-2024 | Tssued by SEIAA on 19-05-2014 | T030xFilledwith 4 5y 512063 ON
& Minerals 12 Water
x, | M8 gi‘:;?tlw's“ 33/3?01 3 68600 31-05-2027 | TIssued by SEIAA on 30-04-2014 85x70%40 17-10-2063 OFF
5, | MBSl Shiy Miney: | 47201 | 5 112448 30-11-2023 | Issued by DEIAA on 30-11-2018 50x40x15 02-02-2062 ON
and Minerals 1
g, | M A‘]’,“'J‘:’S&Sramtes 50]1220 3 54600 29.02-2028 | Issued by SEIAA on 29-03-2016 45x25%08 08-05-2063 ON
7, | MisTirupati Granite. | 524/20 | 4 44800 30-06-2026 | Issued by SEIAA on 30-04-2014 60%40x25 23-04-2063 ON
& Minerals 12
g | oA MG Manhie: | SUSZ0 § 54600 28-02-2029 | Issued by DEIAA on 27-07-2016 80%60%18-20 21-01-2063 ON
& Granites Pvt. Ltd. 12
9, BilisAtitiaday 2oL 3 20000 31-08-2027 | Issued by DEIAA on 27-07-2016 50x40x14 01-09-2063 ON
Mining & Granites 3
10.| M/s Chima Stones 50%20 3 47040 30-04-2029 | Issued by SEIAA on 19-05-2014 75%50%30 23-04-2063 ON
M/s Suresh Mining 54/201 Issued by DEIAA on 27-07-2018
1. Sane 1 3 101052 30-04-2028 | b SEIAA on 30-04-2014 100%60%25 22-03-2062 ON
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Area Permitted H Dimewsiond of
& NAwe SEDEIE ML (in production CTO Validity | Environment Clearance Status Mioike In M:m? !Fase Seatus of
No. Lease No. . (LxBxD) validity Ravanna
Ha) | capacity (TPA) :
in metres
13| [MisSheeeShyam | 32120 | 179000 30-04-2027 | Issued by DEIAA on 27-07-2016 55%30x15 25-04-2063 ON
Mines and Minerals 12
ia, | M Ragr‘:l‘:‘.’l:“’“e . 120] 3 218547.5 28-02-2027 | Issued by SEIAA on 20-09-2023 70 100x40 01-03-2062 ON
i, || e Apé’;a:’[i'l';m‘s & '3’3201 3 60000 30-11-2027 | Issued by SEIAA on 19-05-2014 50x40%25 06-11-2064 ON
is.| M/sShriVaringa | 48/201 3 14014 30-06-2028 | Issued by SEIAA on 27-02-2015 60%50% 10 13-05-2065 ON
Ram Bishnoi 3
1l MisShreEMea | #320) 3 58800 31-08-2027 | Issued by SEIAA on 30-04-2014 120%60%30 01-09-2064 ON
Naganechiya Granties 3
y,| MaloishaaGriits | 12201 | (2450 50680 31-07-2027 | Issued by SEIAA on 19-05-2016 70%40x25 30-07-2067 ON
& Minerals 3 1
1g.| M's Shree Jogmaya | 500/20 | 1.152 94046 30-11-2027 | Issued by SEIAA on 16-05-2016 70x45x15 10-12-2067 ON
Granites 12 9
b. Consent and mining lease status of 14 mining leases found non-operative or not in working condition-
Permitted Dimensions of
S. Envi tCl ining Pi Mine |
Name:vf Mining Lexse ML No. .Area pradietion CTO Validity nvironment Clearance Mining Pit mf Fase Status of
No. (in Ha) . Status (LxBxD) validity Ravanna
capacity (TPA) i
in metres
. Issued by DEIAA on 27- NO ACTIVE .
1 M/s Jalu Ram Siyag 04/2013| 3 20000 31-08-2022 e RUNNING prp | 09-04-2063 | OFI
2. | M/sShri Charbhuja Mines | 504/2012 | 3 54600 30-06-2023 | Issued by DEIAA on 27- | TO43xFilledwith ), o 2063 | OFF
Water
07-2016
3. M/s Shree Balaji Granites 489/2012 | 54600 31-05-2025 Issued by SEIAA on 19- NO ACTIVE 21-01-2063 ON
\
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Perwmiitted Dimensions of
S. A i ini i Mine | tus of
Name of Mising Lense ML No. | rea I CTO Validity Environment Clearance Mining Pit lnt? .ease Status o
No. (in Ha) 5 Status (LxBxD) validity Ravanna
capacity (TPA) .
in metres
05-2014 RUNNING PIT
M/s Hari Kripa Granites Issued by SEIAA on 20- NO ACTIVE
4. 44 -09- -06-2065 OF
Pyt Lid. 530/2012| 3 64439 30-09-2023 03-2015 RUNNING PIT 22-06-206 F
M/s Shri Bhagwati Granite Issued by SEIAA on 20- NO ACTIVE
. -09- -06- OFF
5 Pvi. Ltd. 533720121 3 64677 30-09-2023 03-2015 RUNNING PIT 22-06-2065
6. | MsShree Bhagwati Granite | 531 5q,5| 3 68026 sgqgozy | URORYSEIAR gl 20%15%08  |22-06-2065 |  OFF
Private. Ltd. 03-2015
M/s Tejomaya Natural Issued by SEIAA on 19- NO ACTIVE
% Resources Pvt. Ltd. 28/2014| 1.95 80000 30-06-2023 05-2016 RUNNING PIT 16-01-2068 OFF
M/s Hari Kripa Granites Issued by SEIAA on 31- NO ACTIVE
; -10-2023 -06-20: F
8 B Tl 532/2012] 3 80106 31-10-2023 03-2015 RUNNING PIT 22-06-2065 OFF
M/s Bhagmal Marbal Pvt. Issued by SEIAA on 20- NO ACTIVE
9. 17/2 1001 -05- -04-2065 OFF
- 7/2013| 3 617 31-05-2021 02-2015 RUNNING PIT 16-04-206
M/s Uddhav Granites Pvt. Issued by SEIAA on 30- NO ACTIVE
10. Eil. 16/20131 3 100617 30-09-2023 04-2015 RUNNING PIT 22-06-2065 OFF
M/s Tejomaya Nataural Issued by SEIAA on 14- NO ACTIVE
i : 1 -05-202: 4-05- OFF
1 Resources Pvt. Ltd. 9/2014) 3 178200 31-03-2023 05-2015 RUNNING PIT 24-05-2063
M/s Gauri Mahesh Natural Issued by SEIAA on 14- NO ACTIVE
12. 1 -05- -05- OFF
Resources Pvt. Ltd. N0 3 178300 A -HIa=aa 05-2015 RUNNING PIT 24-05-2065
M/s Gauri Mahesh Natural [ssued by SEIAA on 14- NO ACTIVE
i 1/2 3 -05- -03-2 FF
B Resources Pvt. Ltd. A0 e Stleds 05-2015 RUNNING PIT 0l-0a-2062 2
: Issued by SEIAA on 30- NO ACTIVE
; 3 i i -02- FF
14 M/s Shree Ambey Mines 5/2013 3 Yet to commence Not Applied 04-2014 RUNNING PIT 21-02-2068 0
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c. Site observations made by the committee during the visit

No. of trees
Nagae of found at
NS(; L::;:“;\%L glt):trl;sti(;il mining De;z::‘::::;:'r Sampling Result | Other relevant information regarding the mine | Action Proposed /Taken
No. & Area see
(approx.)
M/s Apex I.) Ambient Air quality monitoring and Noise i;r::;chiilii:enu;zs;edqei:?g;
Minerals & Haul truck movement | PMI0(ug/m3)-92.0 | MOHoring was ca":edn(’“i‘ by ‘hf i‘(’frdf’;ﬁ“{;!s 25/26 of Water Act 1974
1 Granite, Operational | 50 trees is the major source of | SO2(ug/m3)-2.06 gos LSRR fath 1D -TOClonet W 'S | and under section 21 of Air
132013 (3.0 dust emission NOX(ug/m3)-3.86 | rspection POt | Act, 1981 for intended
H ’ ) 2.) The tree plantation in the unit was found x i ey
a) fnsiifBcient revocation of Consent o
: ) Operate.
1.) Ambient Air quality monitoring and Noise
M/s  Chima monitoring was carried out by the Board officials
Stones, . !iau] lruc.k mavement FM10(ng/m3)-88 and monitoring report is enclosed with this
2 Operational | 150 trees is the major source of | SO2(pg/m3)-1.88 . ; --do--
508/2012 (3.0 dust éniisaion NOX(pg/m3)-2.84 inspection report.
Ha) Se ' He ’ 2.) The tree plantation in the unit was found
insufficient.
M/s Ramdev 1.) Ambient Air quality monitoring and Noise
55 & Haul truck movement | PM10(ug/m3)-92.0 monitoring was carried out by the Board officials
3 Granite, Operational | 200 trees is the major source of | SO2(ng/m3)-2.94 ?:;:)e;l:i?:tormg EoEy 13 ERTged W'tt:epg:: --do--
;Z)z GI1 CREERicH; NOx(pa/ni3)-5.43 2.) The tree plantation in the unit was found
insufficient.
1.) Ambient Air quality monitoring and Noise
M/s Shree monitoring was carried out by the Board officials
Jogmaya Haul truck movement | PM10(pg/m3)-95 ?:Sd eértxic())r::tormg ot i snclased Wlﬂr1 E:I:rlts
4 Granites, Operational | 10 trees is the major source of | SO2(pg/m3)-1.26 p o ; ) ¥ -=do--
500/2012 rotleess b NOx(pg/m3)-1.85 2)) The_ tree plantation in the unit was found
(1.1529 Ha) ) ’ insufficient.
o 3.) Display board comprising of appropriate
details were not found at the unit premises.
M/s Shree Haul truck movement | PM10(ug/m3)-94 1.) Ambient Air quality monitoring and Noise
Shyam Mines : : . v | v N monitoring was carried out by the Board officials
5 ; Operational | 80 trees is the major source of | SO2(ng/m3)-NT =, : : : --do--
and Minerals, dustemissi NOx(ug/m3)-3.24 and monitoring report is enclosed with this
5212012 (3.0 aStEmEI, LHEgma)a. inspection report.
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No. of trees

2.) Water sprinkling on

2.) The Particulate Matter (PM10) (size less than

Nasasat found at
S Mining Status of AR Details of Air . : : " ; .
No. Lidse, ML Operation n::m;;g Pollution Sampling Result | Other relevant information regarding the mine Action Proposed /Taken
No. & Area ca
(approx.)
Ha) 2.) The tree plantation in the unit was found
insufficient.
Mis Starstons v caied st by the Bosrd officil
Marble & Haul truck movement | PM10(ng/m3)-86 an(zi monigtorin Lre s yenclose da with t:is
6 Granites Pvt. | Operational | 50 trees is the major source of | SO2(pg/m3)-2.30 inspection g report IS FeRoEL --do--
Ltd., 503/2012 dust emission. NOx(pg/m3)-2.39 P o 3 ; POEk;
2.) The tree plantation in the unit was found
(3.0 Ha) - :
insufficient.
1.) Ambient Air quality monitoring and Noise
Mr“s. S‘uresh Haul truck movement | PM10(ug/m3)-90 monitoring was carried ou't by the Board (.)f'ﬁma%s
Mining Stone, . : 5 and monitoring report is enclosed with this
7 Operational | 152 trees is the major source of | SO2(ng/m3)-2.20 . - --do--
54/2011 (3.0 dist errsission NOx(ug/m3)-1.23 inspection report.
Ha) ’ HE ' 2.) The tree plantation in the unit was found
insufficient.
1.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board officials
and monitoring report is enclosed with this
1.) Haul truck inspection report.
M's movement is the major 2.) The Particulate Matter (PM10) (size less than
Aljur}odaya source of dust PM10(ug/m3)-148 10 n:ucrons) _po_llutant was found ‘beyond. the
Mining & : emission. permissible limit as laid down in National
8 . Operational | 50 trees N SO2(pg/m3)-1.88 3 ; : --do--
Granites, 2.) Water sprinkling on NOx(pg/m3)-4.23 Ambient Air Quality Standards.
09/2013 (3.0 haul roads for dust H ’ 3.) Water Sprinkling in the mining lease area was
Ha) suppression was not not found in the unit premises.
found 4.) The tree plantation in the unit was found
insufficient.
5.) Display board comprising of appropriate
details were not found at the unit premises.
Mia  Avisish 1.) Haul truck 1.) Ambient Air quality monitoring and Noise
Granites Pvt movement is the major | PM10(ug/m3)-138 | monitoring was carried out by the Board officials
9 - | Operational | 20 trees source of dust | SO2(pg/m3)-2.24 and monitoring report is enclosed with this --do--
Ltd., 501/2012 .. : ‘
(3.0 Ha) emission. NOx(pg/m3)-4.86 inspection report.
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No. of trees

Name:of found at
S. Mining Status of P Details of Air " ; ; . . .
N Lease, ML Operatioi mining Pollution Sampling Result | Other relevant information regarding the mine | Action Proposed /Taken
lease
No. & Area
(approx.)
haul roads for dust 10 microns) pollutant was found beyond the
suppression was not permissible limit as laid down in National
found Ambient Air Quality Standards.
3.) Water Sprinkling in the mining lease area was
not found in  the unit  premises.
4.) The tree plantation in the unit was found
insufficient.
1.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board officials
and monitoring report is enclosed with this
1.) Haul truck inspection report.
movement is the major 2.) The Particulate Matter (PM10) (size less than
M/s Jay Shiv source of dust PM10(ug/m3)-176 10 njnc‘rons) ‘polilutant was found 'beyond_ the
10 Stone, Overational | 75 trees emission. SO2(ug/m3)-1.26 permissible limit as laid down in National —dom-
112013 (3.0 | °P ‘ 2.) Water sprinkling on NOX(“ im3).235 | Ambient Air Quality Standards.
Ha) haul roads for dust HE ’ 3.) Water Sprinkling in the mining lease area was
suppression was not not found in the unit premises.
found 4.) The tree plantation in the unit was found
insufficient.
5.) Display board comprising of appropriate
details were not found at the unit premises.
1.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board officials
1.) Haul truck and monitoring report is enclosed with this
o movement is the major inspection report.
Miz . Koz source of dust 2.) The Particulate Matter (PM10) (size less than
Granite & i PM10(ng/m3)-148 : .
3 . emission, 10 microns) pollutant was found beyond the
11 Minerals, Operational | 100 trees w o g S02(pg/m3)-1.27 i S : ; : --do--
2.) Water sprinkling on permissible limit as laid down in National
12/2013 NOx(pg/m3)-2.64 . i :
haul roads for dust Ambient Air Quality Standards.
(2.4901 Ha) : e .
suppression was not 3.) Water Sprinkling in the mining lease area was
found not found in  the unit  premises.
4.) The tree plantation in the unit was found
insufficient.
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Name of

No. of trees

S- Mining Status of | (P8 Detulls of Air Sampling Result | Other relevant informati ding the mi Action P d /Tak
No. Lease, ML Operation n;:;ls:g Pollution pling Resu er relevant information regarding the mine ction Proposed /Taken
No. & Area
(approx.)
1.) Ambient Air quality monitoring and Noise
monitoring was carried out by the Board
1.) Haul truck officials and monitoring report is enclosed
M/s Shree movement is the major with this inspection report.
Maa ' source of dust PM10(g/m3)-145 2.) The Ffarticulale Matter (PM10) (size less than
Naganechiya ; emission. . . 10 microns) pollutant was found beyond the
12 ol Operational | 128 trees N SO2(pg/m3)-NT s ik i : . axdo=s
Granties, 2.) Water sprinkling on NOX(g/m3)-2.87 permissible limit as laid down in National
44/2013 (3.0 haul roads for dust H : Ambient Air Quality Standards.
Ha) suppression was not 3.) Water Sprinkling in the mining lease area
found was not found in the unit premises.
4.) The tree plantation in the unit was found
insufficient.
1.) The unit representative informed that the : ;
M/s Jai Vijay S i ) mining activity was shut down since 2022. U:m hfas bf.:en Lol d a letter
Mines & No source of air am‘p Ing was nqt 2.) Unit representative was directed to increase with directions to install and
5 Non- ) . ) carried out as unit s . o ik make necessary
13 Minerals, ; 05 trees pollution was found plantation before the commencement of mining .
519/2012 (3.0 operational during the visit, was ) non- activity. arrangements betore. }he
operational. . - . . commencement of Mining
Ha) 3.) Display board comprising of appropriate Activit
details were not found at the unit premises. Y
1. Haul truck
movement is the major
source of dust emission
however during site
visit unit was non- This unit was the place where the incident of
M/s Panna operational and  no | Sampling was not | death of 3 workers took place.
14 Misri Granite, | Non- 150 t5ees truck movement was | carried out as unit | The tree plantation in the unit was found -
33/2013 (3.0 | operational found. was non- | insufficient.
Ha) 2. D.G. Set- 01 No. of | operational. The D.G set (125 KVA) without prior Consent to
capacity 125 KVA with Establish and Operate from the State Board.
acoustic enclosure and
inadequate stake height
was found installed in
unit premises.
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No. of trees

RO found at
S Mining Status of Details of Air
: - : b Rgnds . . : ; "
No. Lease, ML Operation mining Pollution Sampling Resu Other relevant information regarding the mine | Action Proposed /Taken
lease
No. & Area
(approx.)
M/s Shri Shiv ., . 1.) The unit representative informed that the
. .| Sampling was not . Pl L
Mines and No source of air . . | mining activity was shut down since year 2022.
; Non- . carried out as unit s ; : ;
15 Minerals, : 02 trees pollution was found 2.) Unit representative was directed to increase --do--
operational : P was non- z i s
47/2011 (3.0 during the visit. ; plantation before the commencement of mining
operational. s g
Ha) activity.
M/s Shri . 1.) The unit representative informed that the
. | Sampling was not % S
Thakur Non No source of air carried out as unit | MMNS activity was closed one year back.
16 Granite  Pvt. . 05 trees pollution was found 2.) Unit representative was directed to increase --do--
operational : i was non- : i s
Ltd., 514/2012 during the visit. g plantation before the commencement of mining
operational. e
(3.0 Ha) activity.
Haul truck movement
M/S. Shri 1a the SRS HOVPES ot Sampling was not | The unit was found non-operational during the
Varinga Ram dust emission however : 2 : i :
. ) Non- ; : ci .. | carried out as unit | visit due to shortage of labour as reported by the
17 Bishnoi, ; 150 trees during site visit unit . . --do--
operational . was non- | unit representative.
48/2013 (3.0 was  non-operational e ‘ i ; . ; ;
operational. The units tree plantation was found insufficient.
Ha) and no truck movement
was found.
1.) The unit representative informed that the
M/s  Tirupati . mining activity was not being carried out due to
; .| Sampling was not : 2 A
Granite & No source of air ; .. | shortage of labour since Holi festival in March
. Non- : carried out as unit
18 Minerals, . 20 trees pollution was found 2024. --do--
operational was non-

524/2012 (3.0
Ha)

during the visit.

operational.

2.) Unit representative was directed to increase
plantation before the commencement of mining
activity.
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3. General Observations made during the visit-

a) Approach Road to the mines for the transportation of mineral was hard surfaced with Murrum.
Photo of approach is annexed and marked as Annexure-09.

b) No illegal mining was observed during visit.

¢) No blasting activity was observed. The mining of granite blocks is being done with the help of
wet drilling and block cutting is being done by wire saw with water.

d) Mining is being done in pits and no ground water table was found intersected.

e) Plantation provided in the mining lease are collectively annexed and marked as Annexure-10.

f) Air monitoring of mines was also conducted by the Regional Laboratory of the State Board
during the visit. Results of 05 mining units were found to exceed the prescribed limit therefore
show cause notices were issued to these units. Analysis Reports of Air Monitoring are
annexed herewith and marked as Annexure-11.

4. Specific observations cum actions regarding safety measures taken on the mining units
are as under:

1. A notice of opening of the mines mentioned in the instant Application except Granite Mine
(ML No. 33/2013) of M/s Panna Misri Granite (Respondent No. 11) was not submitted to
this Directorate in Form-I of the first schedule by the owner, agent or manager of the said
mines as required under Regulation 3 of The Metalliferous Mines Regulations, 1961 read
with section 16 of the Mines Act, 1952. Hence, the operation of said mines was not in the
knowledge of this Directorate and were not inspected by an officer of this Directorate.
Notice of opening of Granite Mine (ML No. 33/2013) of M/s Panna Misri Granite was
submitted after occurrence of the accident that occurred on 21.02.2024.

2. As per available records at this office, it is stated that-

(a) no permission for deploying Heavy Earth Moving Machinery with or without deep hole
drilling and blasting has been granted to the mines mentioned in the instant Application
by this Directorate as required under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961, and

(b) a duly qualified manager was also not appointed at the mines mentioned in the instant
Application for management, control, direction and supervision of mining activities as
required under Regulation 34 of the Metalliferous Mines Regulations, 1961 read with
section 17 of the Mines Act, 1952.

3. A notice of opening of the Granite Mine (ML No. 33/2013) of M/s Panna Misri Granite was
not submitted to this Directorate in Form-I of the first schedule by the owner, agent or
manager as required under Regulation 3 of The Metalliferous Mines Regulations, 1961 read
with section 16 of the Mines Act, 1952 before the occurrence of the said accident. Therefore,
the operation of Granite Mine (ML No. 33/2013) was not in the knowledge of this
Directorate.

4. First information of accident was received over phone to this Directorate at about 1 PM on
21.02.2024 through Shri Dheeraj Panwar, Mining Engineer, Department of Mines &
Geology, Sojat City, Pali, that a fatal accident occurred at about 10 AM on 21.02.2024 in a
Granite Mine (ML No. 33/2013) falling in Sakadara village, Tahsil & District Pali,
Rajasthan State and belonging to M/s Panna Misri Granite. On getting information, an
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officer of this Directorate reached the site of accident at about 7.00 PM on 21.02.2024. It
was learnt that three workers were killed and one worker was seriously injured.

After inspection and enquiry into the fatal accident occurred at the Granite Mine (ML No.
33/2013) of M/s Panna Misri Granite on 21.02.2024 and 22.02.2024, an order under section
22(3) of the Mines Act, 1952 was imposed vide this Directorate’s letter no.
AJR/DMS/22(3)/2024/286 dated 27.02.2024 prohibiting deployment of work persons for
extraction of Mineral in the mine till the order is vacated except rectification work as per
terms of the said order. Detailed enquiry of the said accident is under progress. The copy of
order by the Directorate vide letter dated 27.02.2024 prohibiting deployment of work
persons is annexed as Annexure-12.

. The sides in the Granite Mine (ML No. 33/2013) of M/s Panna Misri Granite were not kept
adequately benched, sloped or secured so as to prevent danger from fall of sides as required
under Regulation 106 (3) of the Metalliferous Mines Regulations, 1961. Loose stones,
boulders and debris were not allowed to remain within a distance of three meters from the
edge of the excavation as required under Regulation 106 (4) of the Metalliferous Mines
Regulations, 1961. The operations carried on in connection with the Granite Mine (ML No.
33/2013) of M/s Panna Misri Granite were not being conducted in accordance with the
provisions of the Mines Act, 1952, and of the Regulations, and Rules made there-under.
Statutory personnel like Mine Foremen/ Mining mates were not appointed for adequate
inspection and thorough supervision at the said mine as required under Regulations 37 & 39
of the Metalliferous Mines Regulations, 1961 read with Regulation 116 of the Metalliferous
Mines Regulations, 1961. An engineer was not appointed at the said mine to hold the general
charge of the machinery at the mine and to be responsible for its installation, maintenance
and safe working as required under Regulation 36 of the Metalliferous Mines Regulations,
1961. Blasting was not being carried out at the mine as stated by the mine owner.

. The dynamics of issuance of Consent to Operate, granting of mining lease, obtaining mining
plan, issue of explosive license, violation of environment norms/laws, environment
compensation and illegal mining do not fall under the purview of the Mines Act, 1952.

. The onus to ensure safety, health and welfare of workers employed in mines rests with the
mine owner and agent(person, whether appointed as such or not, who acts or purports to act
on behalf of the owner) of the mine, which is clearly laid down in Section 18(1) and 18(4) of
the Mines Act, 1952, which quote that:

“18(1) The owner and agent of every mine shall each be responsible for making
financial and other provisions and for taking such other steps as may be necessary for
compliance with the provisions of this Act, and the Regulations, Rules, bye-laws and
orders made there-under.”

“18(4) The owner, agent and manager of every mine shall each be responsible to see
that all operations carried on in connection with the mine are conducted in accordance
with the provisions of this Act, and of the Regulations, Rules, bye-laws and orders made
there-under.”
. Eighteen mines were found in working condition. Out of 18 operative mines, an order under
section 22(3) of the Mines Act, 1952 was already imposed at Granite Mine (ML No.
33/2013) of M/s Panna Misri Granite as mentioned above. It was learnt that at present,
blasting was not being carried out at the said mines. During inspection of remaining 23
mines, certain contraventions under the provisions of the Mines Act, 1952 and regulations
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and rules made thereunder were observed. Mine owners were addressed to rectify the said
contraventions. The details of action taken at the said 32 granite mines mentioned in the
instant application are annexed as Annexure-13.

10. The committee has also directed the mines owner to comply with the State Board’s and
Mines department’s conditions and submit regular compliance to Mines & Safety
department, so as to prevent any accident in future.

5. Action taken/ further actions-

a) Show cause notices for intended revocation of Consent to Operate under section 21 of Air
Act, 1981 and under section 25/26 of Water Act, 1974 have been issued on 17.05.2024 to the
aforementioned mining leases for non-compliances observed during the visit. Mining Lease
holders had submitted the reply of these notices. Copy of show cause notices are annexed and
collectively marked as Annexure-14. The mining lease holders were directed to follow the
safety norms during the mining activity and make necessary arrangements to avoid all hazards
and other safety related issues.

Report is being submitted for kind perusal of Hon’ble Tribunal.

E{q veen Tawn V
e e

(Satyanarayana Inumula) (Praveen Kumar Jain) (Rahul Sharma)
Director of Mines Safety, Scientist- ‘B’, RD, CPCB, Regional Officer
DGMS, Ajmer Region-2, Bhopal RSPCB, Pali and

Ajmer Nodal Officer
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1. Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Pali, appointed as OIC on behalf of RSPCB
(res no-03) with the direction to prepare the parawise factual report, contact the counsel of the State Board and get the draft
reply so that same may be filed with approval of competent authority before Hon'ble National Green Tribunal, Bhopal.

Member Secretary
(Vijai N.)

faie: 18-04-2024

2. Shri Vaibhav Thakuria, Advocate, 203, A-7, Royal Abode, Vijaypath, Tilak Nagar, Mobile No. 7017975501 with the request
to, act and plead before the Hon'ble National Green Tribunal, Bhopal on behalf of RSPCB. You will be paid fee as per
RSPCB office order dated 05.03.2020.
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6688285

Member Secretary
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Item No. 01

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 49 /2024(CZ)

Devidas Khatri Applicant(s)

State of Rajasthan & Ors Respondent(s)

Date of Hearing: 12.03.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant (s): Ms. Diksha Chaturvedi, Adv.
For Respondent(s):

ORDER

1. on 22.02.2024 a newspaper article was published in daily newspaper
Dainik Bhaskar with respect to death of 03 workers and 03 suffered
injuries, while working in mining lease of respondent no. 11 i.e. Mis
Panna Misri Granite (ML No. 33/2013) at village Samkadara, District
Plai, Rajasthan. The newspaper article clearly reveals that the incident
took place as a result of ongoing mining operation, however, safety of
the workers during such operation was completely ignored. The
photographs shown in the newspaper article clearly reveals that the
mining operation was being undertaken in a complete unscientific
manner.

2. The contention of the applicant is that due to indiscriminate drilling
and blasting in order to extract stone and boulder as much as possible
at a time, led to excessive vibration to the quarry and its surrounding
making the stability of quarry stone more vulnerable to collapse day by
day. Further, extraction of stone has not been done step by step, the

overburden can be seen within the mining lease which leaves a limited
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space for the workers. That the accident occurred on the mining lease
of the respondent no. 11 where 03 individuals within the age group of
19 to 22 years of age have lost their life while earning their livelihood
and 03 others have suffered injuries. It is -1- . undisputed that the
accident occurred due to negligence of the respondent no. 11 as
required safety measures were taken care of while operating the mining
lease. The project proponent must appoint Mines Manager and
technically qualified people to supervise the labourers, for operating
the . mines
. It is further contended that the mines of the respondents are in
operation in violation of envioronmental rules and no proper safety
guidelines has been taken by the respondents. The requisite
permission and the blasting guidelines issued by the Department of
Mines and Safety regarding blasting and use of explosive by the project
proponent has not been obtained and further that the necessary
license from PESO is wanting.
. A substantial issue of environmental has been raised. Issue notice to
the respondents. Returnable within four weeks.
. Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.
. Respondents are directed to submit their reply/counter affidavit
through E-filing portal, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF, before the next date of
listing.
. We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Commi_ttee consisting of:
(i) One Representative from the Secretary Environment, State of
Rajasthan
(i)One Representative from the Director Mines & Safety,
Directorate General Mines Safety, Ajmer Region, Ajmer,
Rajasthan
(iii) One Representative from the Central Pollution Control Board,

(iv) One representative from the Rajasthan State Pollution Control
Board.



8. The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

9. Applicant is directed to supply the required documents and copy of the
application to the committee and the respondents within a week and
after compliance of service, the Applicant has to submit an affidavit
that notices and copy of the application have been served upon the
committee and respondents.

10. The report in the matter be filed by the Committee by email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 2nd May, 2024.

Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM

12th March, 2024
0.A. No. 49/2024(CZ)
K
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IIF -1 g st red-|
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
(o go R )
(8T 154 Tve wiAw wiRer & agq)
1. District P.S. Year
(Brem: e (o) T T (@) 2024
2. FIR No. Date and Time of FIR .
(w.g fea): 0040 (TS ), 23/02/2024 00:01 T
S.No. Acts Sections
(%.4.) (rferfRem) (amard)
1 a1 % 1860 304-A
Y2 wEw1860 I
3 WTEE 1860 7 - 338
3. (a) Occurrence of offence (39w it wrzam):
Date From Date To
. 13T X 1 . 4
1. Day(feA): =fa=rt fas (Rt 2: 21/02/2024 (R 7): 22/02/202
| Time Period Time From Time To 5
RERS 10:00 <r 11:00 71
(awT FafR): (v /): (9T TF):
| (b) Information received at P.S.  Date 22/02/2024 Time 23:56 731
(g gt g== e gg): (Rei=): (aw3): :
, | Diary Reference Entry No. Date & Time N
(¢te) General Diary O 047 & 22/02/2024 23:56:00 T
d (ST Hed) (wfafe &.): (Reti= v ww7)
4. Type of Information (F=T FT TH19): ferfaa
5. Place of Occurrence (92q144):
1. (a) Direction and distance from P.S. . ) J Beat No.
(arr & e e 7Yy S -aim, 2161 fel @ew): T
(b)Address(7dT). sakdara
(c In case, outside the limit of this Police Station, then
(@ g fwr F arge € &)
Name of P.S District(State)
(ATAT FT ATH): (Frar (Tr=) ):



N.C.R.Bfm=.#t.ame At
I.LF .-l fofigga Tt rd-|
6. Complainant / Informant (Frraasat / gammaat):
(a) Name(AT™):  nanuram
(b) Father's Name (Rar #1amw):  deva

(c) Date/Year of Birth

(e Ry a): 1996 (d)Nationality(TTgt@ar): A7 A
(e) UID No(Zarsst 4.):
(f) Passport No. (JEq1E &.):

Date of Issue Place of Issue

(ST we H faf): (T FE FT T

(g) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN) (T8 faeun( ree #72,
TARTAT TEAT T, T, AT F1E 6, FT(E7 argdig, 4)):

S.No. Id Type Id Number
c
(h) Occupation (TFETT):
(i) Address(wa):

' S.No. (. ;:Addr?és_s_Type' Address
) (797 FIER) (9m) -
1 ERLIER G bordi, a9z, TATIE, TEATH, AT
2 Y gar bordi, a9, TATIZ, TEAT, AT
i) Phone b
() Phone number Mobile (faTs® .):  91-9509081182

(T 4.):

7. Details of known/suspected/unknown accused with full particulars
(F(mmﬁwmm i 1 g2 e afga aui):
"Accused More Than(3Ta ATt v & sifte 21 a7 dean):

S.No. Name Alias Relative's Name Address
(FH) () (Cani I ‘(&szaanimam) (T
1 Al |

8. Reasons for delay in reporting by the complainant/informant
(Fraraasat | gaaTFat grer Raré 38 & 2o 0 & Frm):
9. Particulars of properties of interest (Attach separate sheet, if necessary)
(wreafoea weafRr i R afk s g, 9 e g Tt W)):
S.No. Property Category Property Type (&a¥afxr \Description Value(In Rs/-)
(%) (awfer deft) F 79 (R (T=(% W)



N.C.R.B/m it 4 #t
IL.F.-I fofyger e -1

10. Total value of property stolen(in Rs/-)
(@ gt Tl F g e E ) ):

11.Inquest Report / U.D. case No., if any (g @t Rdvé / 7.8y waoor 7., 7f % 21):

S.No. (UIDB Number
! ®d) (gadd . gemm)

12. First Information contents (Attach separate sheet, if necessary)
(ST AT LA (ATR LTS &Y , Y AAT 78 AT H)):
AT H,
T AT Ared

qfer ATaT [ETIEET
ForeT arelt 7T

‘ -
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o 3w 19 7 3. erifarerer T Za do FEr FE g A e ST T T S 21 77 4.
HeTat AT sreqaTe HuT a4 39 @TEAT FT FBS1(ATS) ATAT T T TATTE 39 21 39 5. 27
FraT o7 37 25 a4 7T AT FT HSI(ATE) AT TEHET AT T9TTE 4. 6. gy 12 e ame
E24aﬁqﬁwwﬁiwmaﬁﬂ%e‘nﬁmwﬁ%%mﬁ%wﬁm%wﬁm
mﬁ?mw@ﬁﬁaﬂﬁ%mwnmgamﬁmmﬁ%wﬁTmﬁmm3mﬁﬁ
T 7 A i 21 AT rifaerer T AT oy el w9 @ e 2 S s S
Frfareerery & T BT AT U 9T Aot A1 ot TR ST AT A AT ATEA ATl A ATTATE
ﬁmymﬁmmﬁm%ﬁﬁwﬁaﬁrmm%ﬁﬁmwﬁmwﬁmﬁmmwn AT

ATferF # Fareg Freht Frdarer £ A ardT AT A, 9509081182

..,____“‘4
NS R e o o

(P 22.02.2024 797 4.00 Fruw AT Frefied WA AT
= A AT AT O 34T 37 28 AT S1fa Hor vt dd” A T fer yarre T e
AT = qTE Fredtee Tt § SufRad ST ST G A #9299 A, A O 7 areer 9
9T7T 304, 336, 338 HTZH FT qTAT ATAT 21 AT ATATEFTE TIe 1T [T0ZAT AT /I AT Fraarat &
=T M| AT ATAT TR G &t o S At F g i v qArs g awe w6 6 e
‘ e
f TAd AT TS AR . o e

i e AT T e Tt B 22.02.2024 7RA- 11,4007

i 7z gHTioTa o srar 2 B arft A Ay o 79 39 28 Arer iy fo FRarEt e g @3 Ser
I! TATTIZ 1T A9HIH T2 FqaT T a7 o1 1 2% Fird e Iufea ama aram g9 froré a7

. TEO T 4777 304, 336, 338 ATZA F WttAg F7 HAETAUH F URAEIHT FHIEG AT & 17 S
o e wEsTE AT 1 afaat FwraEe s i 9 @Y &) S e oF B T
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13. Action taken :  Since the above information reveals commission of offence(s) u/s as mentioned at Item No. 2.

@t s Fraret: I I T A qar oA § B s w0y w1 aiw 07 6.2 # I a1 4 agd 8):
(1) Registered the case and took up the investigation (=T 7o far wrarm afr st & farm v )

Sumer Dan Charan (ffia) / or (M)
(2) Directed (Name of 1.O.): Rank
(it ity Fr AT ): (T3):
No(¥.): to take up the Investigation (Y sit=r s orgr # 43 & forg f&er R ) or(AM)
(3) Refused investigation due to
(st=r & o) -
or (& FTTor FHT Fowam, 1)
(4) Transferred to P.S.(a): District (fSrem):

on point of jurisdiction (F BTTEF F FIU FHATAA) .
F.l.R.read over to the complainant/informant,admitted to be correctly recorded and a copy given to the
complainant/informant free of cost.
(RrTaasat /| gaaTHat 1 sratieht og A I, wﬁgwm@ﬁﬁzﬁﬁmﬁﬁnﬂ)
R.O.A.C.(AA.A.THY)

Signature/Thumb impression of the complainant / informant . . . .
14. - Signature of Officer in charge, Police Station
(ﬁmmﬁﬁlwmaf%m/a@wﬁm): (T AT 3 )

15. Date and time of dispatch to the court Name(1®): Sumer Dan Charan
* (srererd  Sor Y i ).
C Rank (92): | (Inspector)

No(¥.):
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™9 ( wﬁ: ' Build Height(cms.) Complexion () Identification Mark(s)
1 | @ (w3 ) (e )
; 2 3 4 5 ! 6 _ 7
Deformities/ Peculiarities Teeth Hair E i :
yes Habit(s) Dress Habit(s)
(Rrfrat ffreard (=t @) (& (3r9) ()
8 9 10 1 12 : 13
Language /Dialect PtacaOf(a:rwm - 7 o Others
(T A BumMark  Leucoderma Mole Scar Tattoo (5=
. FEgUw (3 7)) (w=m) () (TR FTF)
L P
14 15 16 17 18 19 20

These ﬁaldswﬂlmmmmﬂwmmmmfwmtngmammammemmwmd.
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